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I The Appropr ation (Railways) Bill,
1982—contd.

1I. The Appropriation (Railways) No.
2 Bill, 1982 —contd.,

Nl Statutory Iiesolution seeking ap-
made in Paragraph Lighteen con-
tained in thne Fourth Report of
the Railwa, Convention Com-

'

[ 24 MAR,

1982 17 statutory resolution 250
re. recommendations aof the
Railway Convention
Committee

provay of the Recommecendations
mittee, 1980—contd,

THE  VICE-CHAIRMAN [DR-
(SHRIMATI) NAJMA HEPTULLAJ:
Now we go to the Appropriaticn
(Railways) Bills. Mr. Mallick (@7
<& e F( TIH FZA FA § WG
Weq WE F1AY

SHRI HAREKRUSHNA MALLICK
(Crissa): Madam, on resuming my
speech, onc¢e more I lay emphasis om
the most important thing in Orissa,.
that ig the Talcher-Samabalpur link.
which should be started in right ear—
nestness during this year. There is
no sense in spending time and money
in surveys because ullimately this line
bas to be there. Therefore, why
should we spend time and money im
survey? 1 hope the new Railway
Minister will start thig work. It hae
bzen lingering on all these years.
There are coal bottlenecks. This Tal-
cher-Sambalpur links will solye that
problem jglso. The Minister should
see that ultimately we get this new
line. In fact, it is not a new line.. I%
iy a missing line. There is railway
up to Talcher. There is also railway
up to Sambalpur. This is not a new
line. No survey is necessary.

Regarding money, as the other hom.
Members have already said, we are
only going on milking the nation. It
may be either for passenger travel or
for carrying goods. There are pilfer-
ages. There is need to plug the loop-
holes. It is the railway personnel
themselves who are helping these
operations. Therefore, safety and
security should be looked into. We
are increasing the freight and fare in
a big way. But we are not getting
any return. The Railway Department
and the Government are not gciting
any return. The few people who are
employed in the railways are becom-
ing richer and richer. If the houses
of some of these railway people are
checked on surprise visit, you wilk
find that all of them are having big
personal assets. I am not going to
waste the valuable time of the House
on this matter. It is a matter which
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i
cencerns the entire nation. It is a !

watter of concern because we canipt
only earn, but we can ualso streamline
the development of the nation because
the railways form the most important
infra-stiucture for anything.

I want to give a few suggestions
tv the hon. Minister, It seems that
the wagong and the coaches which are
being retired off the rails are auction-
ed at a throwaway price. The con.
demned coaches are being recycled in
the workshops and resold to railways.
On the one hand, we are spending
huge amounts to build wagons and
wpaches, On the other hand we aie
throwing them off the rails, This
vitious circle must be checked On
this point, we have already writlen
to the hon., Ministe;y to examine the
possibility of utilising these retired
wagons and coaches ag warehouses
and dwelling houseg for the people
who are without houses, These
houses can be used by the railway
people and also by outsiders. Any
railway station can be planned as a
small township where we can use
third class coaches for additional
1o0mg or dwelling units, We nead
not retire the wagons for being taken
away and recycleq and sold again to
the railways by private individuals.
The private firms are supplying coa-
ches. There is g tendency to rteire
coaches and wagons ultimately. 1
keep on record that in 1975-76. our
production capacity was knocked down
from a figure of 33000 to only 12000,
It means that possibly some agency
wanted that our capacity should bhe
low and that our country should im-
port from other countries. In the
years. we have seéen that private agen-
cies have taken over the production
of coaches, T feel that tha railwavs
should be self-sufficient. We ghould
not depend on private agencies, We
should make everything needed by
the railways. All the services must
be given 5 suitable place. Be it engi-
neering or bhe it anything, all services
should be aoriented according to the
Rajlways® needs so that the railways
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will be properly manned. In the
earlier days, we were having a few
people with proper training and edu-
cation, Therefore, the promcticns
were going on like this without any
training. But today we can have even
a Gangman with somg education, So,
there is no scope for keeping unskill-
ed people. In every category, there
must be properly trained personnel so
that the accidents can be averted and
we can have improvement in every
area,

Then, I would like to make 3 few
points. On the Railway Board, if we
see, there are different types of Mem-
bers, I feel that therpe should be a
Doctor Member on the Railway Board
because health and nutrition are alsa
an important aspect of the Railways.

AN HON. MEMBER: And accidents
also,

SHRI HAREKRUSHNA MALLICK:
Yes, accidents also. So, one of the
Members should be a doctor Member,
And the medical gervices in the Rail-
ways should be better streamlined,
And this aspect is very much ignored
in the Railways. Many tfrains are now
supposed to have a mobile unit of
health in one of thg coaches go that
when there is an accident or any such
thing, people need not have to yun
here and there. And many peoplg also
suffer from some illness in the moving
trains, Once I was coming in the
Rajdhani, somebody fell ill and there
was some announcement that if ther
is any dactor travelling in the train,
please come to such and such coach.
So, why not we maintain a medical
unit in every train? If we are having
doctors and all the other machinery
in the Department. every train can
have just one unit and they ran
attend to the work, and there will be
no problem,

Regarding accidents, I demanded
once or twice that why not we go in
for radio monitoring to talk to the
incoming stationg and outgoing sta-
tions and the traing moving nearby
just ag in the air the pilots talk to
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a:fferent planeg nd all that. It is
high time we adojpited such monitcring
and other tecnnicues so that such
accidens that ocrurred in  Agra or
in Mancheswar could be avouded, I
am not going tc blame particularly
the Minister con'erned or somebody
for the accident because simply by
saying that the Minister should resign
we do not solve the problem. Why
not we fix the 1esponsibility on the
Divisions concerr 2 and the others
concerned in whise zones these acci-
dents take place’ In this way, we
can see gradually that the raliway
journeys become safe, I am remind-
ed of a cartoon when Mr. T, A. Pai
became the Railway Minister. Before
that he was the Chairman of the LIC.
In the cartoon, he says when the
passengers are oming, ‘Have ycu
taken the LIC p:licy?’ 1t seeras that
the railway acc.dents are going on
and on. With eviry railway ticket we
are supposed to book one LIC policy
also or else nob)dy will be there to
travel in the reilways. Incidentally,
Members are no involved in any acci-
dent. But if the accidents take place
every day, I thirk in a few days, the
entire House muy be off. So, that
should not be out approach, It should
be made definitely safe.

There is another point which T want
to make. We are dumping these
stainless steel thalis and other things
in the Railways. Thev are of very
poor quality. We should not go in for
these things be‘ause there ig corrup-
tion and there i. unnecessary expendi-
ture, We should go in for packed
food. There should be a national
menu for different zones for break-
fast, lunch and dinner and veg. and
non-veg, We should work on a
national basis, And after knocking
all these Committees that were going
on in the era of Pandemonium, we
should see tha' these Committess are
properly constituted taking persons
from every zone of the country and
from every category. And we should
streamline these Committees, parti-
cularly the catoring committees in all
the zones. We should have g national
menu, Anybedy travelling in the
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trains, whether from our own country
or from other countries, should not
find that they are in a hell, Well, I
have made a calculation that if a Mem-
ber of Parliament makes al] hig jour-
neys in trains he op she woulg live
for nearly two and a half monthg in
the train itself, How can we afford
to have for two and a half months
such a rotten food? There is no sense
in it. Catering is a source of income,
And I think, everyday we can earn
nearly Rs. 1 crore from the catering
service only, And, as one of our
friends have gaid, this will alsa pro-
vide very good scope for self-employ-—
ment. There is no sense in giving the
contracts to X, y or z and even benami.
All these contracts are going (o one
person, who is holding the contract
on the entire railways, Thig should
be stopped and every zone must have
people from that zone alone, For
example, on traing from Orissa naiur-
ally there must be people from Orissx
only and also from Puri side or Vara-
nasi side because this train touches
Delhi, Varanasi and Puri. These are
three important stations on this side.
(Time bell rings) Therefore, so far as
this catering service is concerned, the
pantry cars are there, they must work
fully. There is no sense in nicking
up food from base stations., This is
a base-legs programme. Why aot uti-
lise the pantry cars fully? You can
bave g few cooks and a few boys and
a pantry car can be obtained, (Time
bell rings) Then the Neelanchal Ex-
press train should be made 5 daily
train, which is to cater to nearly three
districts.

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
Mr. Mallick, your time is over.

SHRI HAREKRUSHNA MALLICK:
So, one gtop may be on Jegojar Road,
which will service important ctations
like Jeojar Road ang pilgrim places
and the industrial belt and it wilk
serve the three (istricts of Orissa,
By the way, nearly five Memberg of
Parliament are not able to get this
train in their home stations, So, there
is'no sense in stopping thig train ina
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WUttar Pradesh at Bardoi and two more
places. Then, this train should be
immediately made a daily train. (T'ime
Dbell rings)

Then, Sir, from Aligarh to Mughal-
ssaral this ig not actually a superfast
wexpress train, It is worse than a buill-
«sock cart. And it is hell of an affair
1o see anybody going to a lower berth.
Even the first class ig jammed and
ino catering of food is possible. So,
it should be seen that no unauthorised
people enter in these stations. Or,
another train may be started ;o help
people at these stations from Aligarh
:to Mughalsarai. (Time bell rings)

With these few words, T say, Sir,
‘that during this year itself without
Jooking to the supplementary budget,
“Talcher-Sambalpur railway line may
be started, And I would request the
“hon. Minister and I draw hig attention
with g little emphasis that we would
like to get the invitation cards and be
:told when and how it will be inaugu-
rated.

*SHRIMATI NOORJEHAN RAZAK
(Tamil Nadu): Madam Vice-Chair-
-man, first of all let me express my
gratitude to you for giving an oppor-
~tunity for speaking on these Appro-
priation Bills on behalf of our party,
'AI-ADMEK, T am supporting these Bills,

However, I want to point out that
Tamil Nadu hag been neg}ected in
the Budget presented earlier and also
in these Bills, T fajl to understand the

-reasons for this.

The names of all the express trains
«coming from Madrag to Delhi have
been changed. There are trains with
names like Andhra Pradesh Express,
Tamil Nadu Express, Jayanti Janta
Express etc. But the name of G.T.
“Express has not yet been changed,
Madam, we are currently celebrating
the birth centenary of Shri Subra-
manya Bharati, who was a great revo-

*English translation of the original
speech delivereg in Malayalam,
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lutionary poet. Our Prime Minister

Shrimati Indirs Gandhi had also
participateq in the inaugural cere.
mony. Therefore, 1 request the

hon’ble Railway Minister to change
the name of G.T. Express to Bharati
Express.

Madam, after Mrs, Gandhi came to
power in 1980, there have been three
Railway Ministers during just about
two years, I fail to understand the
reasons for this frequent shifting of
Railway Ministers, If it were due to
frequent accidents, then thousand of
changes of Ministers should have becen
made in the Railway Ministry, There
is on an average at least one rail acci-
dent every week. The hon'ble Minis-
ter himselt hag set gpart 20 crores of
Rupees for compensation on this ac-
count. The Minister himself has stat-
ed that massive efforts have been
initiated to minimise these accidents.
Therefore, I would demand from the
Minister to introduce an insurance
scheme for the railway passengers,
The passenger fares have already been
increased for every 5 Kms. I would
suggest that for every 100 Kms one
Rupee should be charged as insurance
charge. If this suggestion ig imple-
mented, T am sure, he will have mote
than Rupees 20 crores which he has
demanded for making provision for
compensation to accident victims, I
would suggest that at least Rupees one
lakh should be given as compensaiion
to the family in distress for each case
of accident death. Anyway these fre-
quent rail accidents help to solve the
population problem and family plan-
ning may soon become unnecessary. I
feel that thig is not a healthy tendency.

Madam, we had demanded Rupess
65 crores for the Karur-Dindigul line
in Tamil Nadu, but allocation of only
Rupees 70 lakhg has been made in the
Budget, No useful purpose can be
served by this paltry amount. This is
just like giving a piece of biscuit to
a hungry child crying for food While
a sum of Rs, 1137 crores would be
spent for new projects during 1982-83,
I would like to ask why sanction of
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-Rs. 65 crores fcr the Karur-Dindigul
ling is being de ayed, We have been
demanding doul le line for the Tam-
baram— Chengl :pet every year. The
survey hag alr:ady been conducted,
This line was exnected to be completeq
while Shri Kaiialapati Tripathi was
the Railway Mirister, but he had gone
and Shri Pandey succeedeq him and
now Shri Sethj nhag taken over. It is
learnt that he h: d been paying enough
attention for the economic progress of
South India,

The suburbaiy electric traing are
running on ‘troad-gauge lineg in
all the metropclitan citieg but in
Madras city ‘the electric trains are
running on metre-gauge line. There-
fore, we canno' but call it a step-
motherly attitud: If only the hon’ble
Minister takes raing to travel ia these
trains one day luring peak hours, he
would be able 10 realise our difficul-
‘ties,

The Chief Minister of Tamil Nadu
Shri M.G.R. a 30 ‘nag offered to pro-
vide enough lani for the Rapid Tran-
sit system in Mudras City I hope the
Hon’ble Minister has no response to
the offer and make every effort to
complete thiz MRTS.

The demands of the Coach Atten-
dants, Gangme . and Casual labour-
ers, which hsve been pending for
years, have not yet been attended to.
I request the Hon'ble Minister to
introduce and inplement schemes for
the security arg well-being of these
sections of the poor workers on the
railways.

Special train: for ladies should he
in‘roduced in order tg avoid over-
crowding in Express Traini during
the Summer vacation and other festi-
val seasons. Special trains for ladies
should be intro-iuced. There should be
separate queue +ystem for ladies at the
booking counters. I woulg request the
Minister to pay special attention to
the suggestion for introducing Ladied
Special trains. I have no objection
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in appointing men as Drivers, Guards,
Conductors anq Attendants, If he
comes forward to introduce the ladies
specia] I have no doubt that the name
of the Hon Minister will go down
in golden letters in the history of
Indian Railways.

The catering arrangements for rail-
way passengers are very poor. When
Shri Kedar Pandey wag the Railway
Minister he had given an assurance
that the Private catering would be
abolished and departmental catering
would be introduced But he left the
Railway Ministry before the introduc.
tion of the scheme. I hope the Hon.
Minister Shri Sethi would implement
that scheme. He himself has stated
that both efficiency of service and
quality of foog have to be improved.
Therefore, I hope he would take
necessary steps in this regard, When
one travels from Madras to Delhi he
becomes afraid of his own safety the
moment he crosses the borders. Many
dacoities and robberies have taken
place i the trains, Even in the last
two monthg of the year too. I request
the Minister to secure the cooperation
of State Governmen'‘s for giving pro-
tection to the passengers from dacoits
and robbers. Quarrels between RPF
men and State policemen are also
noticed. Therefore, T suggest that a
coordination Committee to regulate
the func'iong and activities of RPF,
State Police, State CID, Central CID
and Railway Vigilance should be con-
stituted.

There are more than 22 thousand
unmanned level-crossings. Op Satur-
day the 21st March, 1982 the Jayanti
Janata Expresg bound to Delhi collid-
ed with a tourist bus at an unmanned
level-crossing and 60 persons ‘have
lost their lives, The responsibility
for taking effective safety measures
at unmannel level-crossings should
be vested in the State Governments.
There wat an accident at a place
called Badlaghat near Saharsa. The
train itself went high up in the air.
Accidents are taking place due to
insufficient operational arrangements.
Ag a result of head on collision bet=
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ween the Janata Express and a goods
irain near the Bandartikri flag sta-
tion, last Monday 17 persons were
in a critica] condition, Nobody knows
the correct number of persong injureg
in the accident. Why I am saying this
is because while I was travelling in
the Tamil Nadu Express i August
last year more than 10 persons had
died as a result of derailment. But
the official statement was that only
16 persons haq lost their lives, 1013
rai] accidents have taken place, Since
1980 ‘Railway Safely ig itself derail-
ed.’ Tt is the criticism of the Press.
There are some people still in the
Railway Board who believe ‘damn the
rules, the traffic must move’ The
hon. Minister gshould throw out such
people and bring in people with some
feeling for fellow human beings.

1 request that a caution or Siren
system should be introduced in the
Tami] Nadu Express. Similarly an
A.C. Sleeper ccach should be attach-
ed daily to the G.T. Express. The for-
mer Minister Shri Tripathi too assur~
ed me in this connection, Therefore,
I request Shri Sethi to immediately
implement the above suggestions.

I request the Hon. Minister to ex-
tend the facility of a Family Pass to
Members of Parliament once a year.

The Madras Airport is being pro-
posed to be renamed as Bharati Air-
port, Similarly I hope the hon. Rail-
way Minister will take steps to re-
name G.T. Express as Bharati Ex-
press,

The story of racketeering and cor-
rupt practices in the trains and at
the booking counters can fill volumes.
I have come to know that during
peak seasons the average income of
a TTE ig about Rs, 5000, The num-
bers of trains and passengers go on
increasing, But bribery is increasing
over everything else. No efforts are
being made to eradicate bribery and
corruption, Things have come to such
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a pass that a common man cannot
aspire to get a railway ticket unless
he adopts some illegal methods.
Thank you, Madam,
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T W} gz maMuE, ;I
IH 5315 THIRE 9T A AN @F FT TE
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You come to Calcutta and see how
‘he works are going on.

fegar zgA o FFAT T

THE  VICE-CHAIRMAN (DR
(SHRIMATI) NAJMA HEPTULLA):
This invitation is also through the

Chair?
SHRI NEPAL DEV  BHATTA-
CHARJEE: Through you to the

Minister, 1 believe when he comes
back, he will report to you about what
_is going on there.

qefaar FgEeTas  Igd aEd
T IEA g, 30 T ¥ AW
A A AT AL T RE
FTATE, QOIS E T FT R &
afy FT 97 9 @I § ) AW W
Fiar g W g i & Swar
TN Ferber qF, foodr IF AT
oS ARY | WA & Ty
9T T FLY AT W E F AN 30
I F FATA AW AT ¢ & | St
IRl W =gl Wwd g 1 zafay
T #T W Jeew §, TAAHS & AT
SEA® E 1 gATQ SWAT UF |
oAy & oar. .. (=mEasE)  wE
g giar & 1 ar gl S\ar waey
qEfar & FaFar IF | A AG
ARG S 1 ) e S L B A
ot & S AT ¥ EW@IE AT
ARA & a7 Y 30 A T TAT &
9 TT WET W A9 T 2|l &,
Waa’*rw@m%?mmgwﬁ
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T ¥ IATT I, @R fAT AT
TF A€ w@r § 1 & oA o A

FUAAZAAE | W AEA &, F wmE e

O L T T OF AT FA
Tiét |, wefaer qEf ww @ 9,
'cﬁﬂmq%mwgitrgaﬁ‘s RSk
S TF T TR § 4 ouF A
g 9% 9 ok 9%, I A= AR
e AR A F a9 fefoom, ww
fefasrr, witore fefasw ovg fefasm ?
gy fafredsr § ar oo &

¥

ThFTae @i, TeEEd 4%, U9 -

o e afFw @ ¥ A a4,
SEQ T g, 9§ IS ;T FL @I
g | AW T OWITET TS AAIEE
& @ ¥ oar IEE @y ¥ fad
& WIEHT e TrRA v W f )
T WT A & OF AT AT SPIE
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Tee & fad o T @ §
T\E A § ow | o omq
T OAEW, WY W@ 8, @t
IATTY A W FT § 7

4 P.M,
IqF KA & AT AT & F agq

e & WF ut 99 FIW OE |
ndegs T g HOH ! Fo {2+
9gq @ AN g &R W AT 9
ITH Sid@ g v ar ar gErwes
g, IART ST aTET F foar | .
(swae®) dzg o131 eard difwd
ag dffwa mrq@r & 1

ITANLYA  Flo  Hiadi  HIAH
gudew @) mg 2 fgd a1 1 will repeat
your speech.

s AUY WS AE ;- 3HY
v grm 1 fefis @ # T AaFAr g
qTT N AAT | IHE ARF WAL
T, G wser &1 GAmAT WY 9
ATIA WTHT  TTF  gHAT, TEAFEY
ST &, ITFT GAR!  WGA FARH
;7 fgar ( UF GoimAT F, EIIL FT—
g9 ey 1 g, afew qm
gl i R WE ) AR
oErArES 1 FEial SAEr & @
g1

wg a7 TAT wrE-—IFFr ar
FAT & AT & IAS AT A
gad gar & A% & o= SASI
WrAEs f wd FAE g TF &
gfrga g fodt a7 sady =Skg 93¢
gy &, faan sov fawerd 4@
wg 2 fp wETEer gRT—ATIT AT
TFAIETE gUT | 1 qElgeT F IrEEy
frad aT ag g3 @ AT W@ & |
WFET  HIGH e AgT 9 Fgd
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qT¢ =1 @7 g€ MEEI A uw §Ra<
AR HET §139 FE F A7
FTHT TE &I YT ) FIHI AT TETH
afs IFrAET & T8 fan-—efen
T IFMAAT qivdq §, AT TR &
F4 a9 g1 gq fafsd | groef oe-
A 91w R uw efed w1
A Fg @ g fwogard S
qrfadt § sed wm e U &9
Tt fEdom, soifes o g——ar or
€W 7 91w gfsw w59 & gawT
FT T | FidT 9%, FHITEATET
T & AT, AT FATTATET FLHTT AY

g

What is the attitude towardg these
employees? One thousand are out of
work in Howrah and at least 25,000
are going to lose their jobs.

AL qgl W AWGEE H AT
qT @i 7 gAfers qF g wnad,
ar oseT AT AT THH | AR
al W FIH W A §FG g, g
T AT EF FT BAET FT &, AR
IR TAATS  FTFFT &, FE AT
a3 (e

That is a different thing. Do not
discuss about that. Anyway.

sl aF A% A1 °# d49 fAfAeez

AET & gATAgl ) STt ag WA

Fgd & WSO1], TS aAm&xfeT §

AfFT g7 T ST g P g, IAW

Fog | AT T & arqf

FO ®F | a1 zHI AT § ar 9%
T FIAT TT Wr 7 |

¥ ULHIST FT FIT gl &0 9T,
gafad o SETEr @Il AITET
IR ¢ UF azHl faewr 3o
AT gAT 9T GXH g1 aFAT & | L
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[ FqimzT vF 7.9]
ar i T g, fam qw ¥ FwINAE g,
Iq IW A a1 grrEr o

IqATET S STo (=AAT) ATAAT
BUATHT) ¢ FT AT

WM q9™ ¥F WEgEW TS
TEFT. L (FAUEH)

ow ®iAdg &3y 59 Swa
gASAE 8. ... (WE;)

 qute g7 wImvad g, AITHT
gaTaaTg agf avat, faar F1 #18 war
AETE L AT 47 FIRT £TATES FR
ST @Y Y, IF ATIT T AFTAT TR
1 oF fa3i9 @Y Iy F W W A,
SEI 9Bl, a1 9§ ag FAT FI GBI
g SEA FErfs egames | @1 ag
SEECEEICERE I S S G A
g g =W I ¥ ReT ¥
o1 Wl 7| T§ MIT 4 I =S
dz g Fgl AT FE T KA
You do one thing. You get into the
train. Accident is inevitable. You

will die, and you will get compensa-
tion also ';

TF & Aq.q Taew q° g
(Fuqa)

of Juter 3¥ wEEvard : A% g
afer mod fad axdse § v g
Tt &1 Wr & ) Aidm oA aie
gt AR AEATLE ... | (FHAUWA)
gt gak &1 fasz g

There is an ample number of Mem-
bers.

Iq@AIEL  (TTo ={WaT) ATy
guaest : Agy, 7w aifed | oy oS
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g1 fage & 1 & A& & w1 @i
g

37 JFal® I§ WIS ¢ a1 Td-
fad gz gata g TEr 21 WAL 4F
gragr gfezze &, & mamm &
AZl g3 g|ar g |

FA ZF AGT FI @ 4, q° 9
a1 1@ § fF gr @eg swa @
g, ggf Fqr 5 79 Fgasw 0 E
qq W g, W1 o g 7 ar war
Ta qw w2 § fF st agr gar g,
agt g1 A g a. ! '

T A A AT @ oAt ®A %\fr
oF I {IET (AT w9 @ & al
q @9 @ oar & Feor € uw g—
fF uF arag amOTe g, Ig WRI §,
Zge aglt FAFAE &, 9g T FOT
g, agr faags few el A€ §,
agt fags sfaar @it &, @i °X
¥ o 7 &, gl 9T ¥ Sy B

This is the only difference.

SHRIMATI MONIKA DAS (Kar-
nataka): Very good. (Interruptions)

st JFd'wTa wglend : 4T
gF  @ga 1 Aew Agy 91 fF
F FF AT g, UAT AT 0
A agh &% ¥, 27 ¥ F7 @I
2, T30 TE IA FT ¢ ATAE FO B~
The reason is only the policy.
o5 gugq seqifEme & A9
gAY qrEf FY aww ¥ auye
T OFE A A g1 vRys
ST FF A gEAd g, auEre &t
AWM ¥ T TFA g
democracy is there; you follow the
path of socialism.

FET F NI HT FEIASH AT TFA
g afFr oY derer giefadt & fag
EATTH EIMT ITfET F6Y 1T TEF &1 TF
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3 g ChRg Y sy safaad
udizaz @ of ¢ & | a6y &1 W
T aé?r qgi aF 9% 7 & Sy qAl
ST TR § WIT TAY WEAT g &
7T :T W g\ g ol
o7 AWET FWA W W B

that is the old po'ics of Congress, You
are pursuing that. g fqo 7 778

ITAA TE 3 AHA 5 A7 F g AETE |

: Fq;r

AT AT TG E | AT IFATA
faas ¥ g FTATE ) 1 HW =T =
BT E AR d301g )

THE MINISTER OF RAILWAYS
(SHRI P. C. SETHI): Madam, I am
very grateful to the hon. Members
who have particip: ted in the debate.
It is not possible 'or me to reply to
each and every joint made by the
hon. Members. But ] can assure them
that I have taken down the points
menticned by tham and I shall be
writing to each otie of them separa-
tely on these points. Bu - !
like to touch upoil some o!
portant points whi'h were hlghhghted
here.

Mr. Raju raisel the question of
Rs. 197 crores deicit occurring in
1980-81. T need n:t repeat this ex-
ercigse. This has been already explain-
ed by me during the budget and,
therefore, I need not repeat those
Teasons.

As records evaluation of social bur-
den and appropriete grant of relief to
‘the revenues o the Railways, the
Railway  Conveution Committee is
sure tg contider 1his when they take
up inter-relationstip between Railway
finance and gene al finances for the
Sixth Plan period.

Regarding investment of Rs 127
vrores ip the roid services by the
Railways. I ma - explain that this

represents the shire of the capital to
be invested by rhe Central Govern-
ment in the 10ad services. This
amount is only channelised through
the Ministry ef Railways.

[ 24 MAR.

1982 ]  statutory resolution
re. recommendations of the
Railway Conventici
Committee
There is a machinery for exercis-
ing control over expenditure. I have
already indicated that Rs, 43 crores
were saved till the end of December,

1981 as a result of expenditure con-
trel.

250

Mr. Raju also mentioneq the point
that the Indian Railways achieved a
figure of 163 billion net tonne kilo-
meler ip 1977-78 ang the figure slided
to 138 billion net tonne kilometers in
1980-81. Since the hon Member is not
here, 1 would like to tel] the House
that huving reached the record fignre
of 163 billion net tonne kilometers in
1977-78, the figure dided to 155 net
tonne kilometers in 1978-79, then
somewhat rose to 156 in 1979-80 and
it was during 1980-51 that the real re-
covery commenced and reshed as
much as 139 billion net tonne kilo-
meters, The expectation during 1981-
82 is that 176, billion net tonne kilo-

meters® Would be reached and for
1982-83 anotler high record of 179

billion net tonne kilometers will be
scaled. Thi~ is to indicate that the
somewhat low performance of 1980-81
quoteq by the hon Member wag in
fact correcting the lezazv of the poor
performances of 1978-79 and 1979-80.
Madam with regard tp the inven-
tories. ¥ would like to point out that
during 1980-81. it amounted to Rs. 385
crores, This amount of inventory held
by the Railwavs is not excessive con-
sidering the steep increases in the
prices of various types of ~tores con-
sumed by the Railwavs The ratio of
stocks held to consumption has re-
markably improveg from 56 per cent
in 1971-82 to 28.5 per cent in 1980-
81. This performance has been achiev-
ed through a variety of managerial
and information systems including
computerisation. A vigorous drive has
been launched during the current
financial vear to liquidate railway
scrap to the maximum extent possi-
ble. The di~posal during the current
year up to the end of January, 1982
has already crosseq the mark of Rs.
54.75 crores as against Rs. 43.87
crores during the corresponding period
in the last financial year, It is not
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correct to say that the railway mate-
rials worth crores of rupees remain
along ihe tracks all the time. These
materiuls are periodically collecled
and, afrer maximum utilisation by the
Railways, dispoial of scrap is orga-
nised through public auctions.

It hays been mentioned that the ope-
rating ratios of Southern, North-
Eastern, Northeast Frontier and
Eastern Railways are very high az
compared to the Western, Central
and other Railways. At the outset, it
may be pointed out that the Railways
have been organised intp different
Zones essentially for operational and
administrative reasons and not as
independent economic units The
Indian Railways in fact, functions as
one financia] entity and a uniform
fare anq freight structure prevails on
all the Railways irrespective of the
variations in the cost 6 haulage op
different Zonal Railways which i3
influenced by different factors. The
operating conditions differ from rail-
way to railway It is too well known
that the working of the Metre Gauge
and Narrow Gauge is inherently less
economic. So also. the passenger ser-
vices as a whole are a losing propo-
cition, It is only the freight opera-
tions which help the Railways to com-
penzate for the losses on the coaching
service, There is considerable dis-
parity in the traffic-mix on different
Zonal Railways.

Madam, I would like to say that the
high operating ratic on the Eastern
Railway is due to the short distance
of haul in the system compared to the
proportionately heavy cost of operat-
ing big marshalling yards to cater to
the high percentage of the total BG
originating loading. For these parti-
cular reasons, the operating ratio
varies widely en different Railways.
Dr. Adiseshiah and Shri N, P. Shahi
referreqd to the delay in the -~ubmis-
sion of the memnranda to the Rail-
way Convention Committee,

Madam, T have already explained
the eircumstances Jeading to the delay

[ RAJYA SABHA]
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while moving the Resolution for con-
sidering the recommendations of the
Railway Conventio, Committee, As
regards the suggestion as 1o v'hy the
Railway Ministry should not submit
their memoranda to the Railway
Convention Committee, instead of
depending op the Finance Ministry,
it woulq be apprecialeg ihat the
Finanze Ministry ‘s equally involved
in the financial arrangements, exist
ing or proposed particularly the pay-
ment of dividend which is an impor-
tant resource for the Central Govern-
ment as well However, the Docter’s
suggestion with regarg to saving of
time would be borne in mind.

It has also been made out that the
coniribution to the Depreciation Fund
should be made evenly during the
Plan period instead of the rate of
contribution being kept low in thé
first two years and then stepping up
heavily during the next three years.

I may inform hon. Member that the
annual contribution to Depreciation
Reserve Fund, which was brought to
a level of a mere Rs. 145 crores in
1978-79 to show national profits being
generated by the Railways, was
brought upto Rs. 220 crores in 1980-
81, It was stepped up to Rs. 350
crores in 1981-82. It hag been raised
to Rs. 500 crores during 1982-83, It
would thus be seen that this is a
progressive stepping up and this is
essentially intended to catch up the
arrears of replacements. If the ele-
ment of escalation in prices is also
taken into account the contribution
would not be uneven.

A suggestio, has been made for
lowering the freight charges on salt.
The existing freight rate: for move-
ment of salt for human consumption
do not even cover the cost of trans-
port. The railways suffered a loss of
Rs, 21.59 crores during 1981-82 in
transport of this commodity. Not only
the losses suffered in transporting
salt are heavy the commodity being
of corrosive nature, extensive damage
to railway wagons is caused and re-

-

ey
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dl_xces their life span and leads to
higher cost of r:pairs and mainte-
nance.

Even after witldrawal of exemp-
tions, az proposed in budget, the
Railways woulq st il suffer an annual
loss of nearly Rs, 11 crores and will
remain cheaper tl.an other means ot
transport. Hence there is ng justifica-
tion in continuing heavy rate of sub-
sidy for this comrodity.

Shri P.N Sukul complained about
punctuality, and many hon, Members
have raised the question of accidents.
Mr. Sukul also piinted out that the
Neelachal Expres was cancelled all
of a sudden Thic was done because
ithe Grang Chord was closed on ac-
court of accidents which had taken
4p1ace there.

Madam, as fir as punctuality is
concerned, I wou d like to point out
that we have started monitoring the
running of the t ains and it is true
that many train have been losing
punctuality. But of late, the overall
punctuality of tr ins which we ave
monitoring has ri en from 76—78 per
cent to 92 per cint. The day before
vesterday, out of 66 trains which we
had monitored al nost 64 trains came
right time in llelhi, Similarly the
Zonal Managers ang the General
Managers have been asked to monitor
the running of 'rains every day in
their sections ani send a periodical
report to the Boa d,

With regard o accidents, Madam,
I am really sorr- that accidents are
taking place. I amn equally concerned
with the acciden's, and as the hon.
Members are corcerned, our concern
is also np less, W are trying our best
to reduce the accidents to the barest
minimum, Ample security measures
have been taken, I would not like to
go into them, but at the same time
it is a fact that accidents are taking
place. For exambnle, take the level
crossing acciden. which has taken
place i Andhra Pradesh, on account
of the fault of tte driver of the bus.
Of course, ther« are other reasons

[ 24 MAR.
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also. But similarly, such things hap-
pen.

Many hon, Members have spoken—
Mr, Jha, Mr, Mulka Govinda Reddy
and Dr. Bhai Mahavir, Dr, Bhai
Mahavir wag particularly critical of
the allotment of special rakes He
said that s¢ many rakes were allotted
by such and such Minister in his
time. Now the House woulg be glad
to know that as far as special rake
allotment is concerned, we have
made a firm policy as far
as I am concerned, sirice I took over,
I have not allotted a single rake.
(Interruptions). But at the same
time, we have adopted a policy, so
that if some industry runs into diffi-
cully, if something has to be wallotted
out of turn, then that allotment will
be adjusted against thejr future alloi-
ment, and, therefore, nothing of that
special out-of-turn allotment really
wou'd be there. They would be zom-
pletely streamlineg ard I hope the
industry which has got a fixed quota
ig bound to benefit by this.

With regard of railway passes, Dr.
Bhai Mahavir mentioned cerluin
things. It is true that at one time
there weare so tnany railway pas»es
issued and the rrumber of persons
serving on the Railway Committess
was also quite high. These railway
passes were cancelleg by the former
Minister himse'f. Ag the Committees
were exiremely overcrowded aund
unwieldy, they have been disbanded
by me. We have taken a consgious
decision that we would reconstitute
these committeeg on 3 more rational
basis.

Thery, Mr. Dhuleshwar Meena and
Molana Asrarul Haq also spoxe about
the Railway Board. Molana Asrarul’
Haq in his usual manner, has come
very heavily on the Railway Board.
Madam, I would like to say that the
functioning of the Railway Board and
the functioning of the Railways
through the Railway Board have bech
there gince quite some time and mary
stalwarts, as compared to me, have
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served the Ministry as Railway Min-
ister. To cite a few names, there
‘were Mr. Swaran Singh, Shri Lal
"Bahadur Shastri, Shri Jagjivan Ram
Ji, Shri Hanumanthaiya, Shri S. K.
Patil and so many others. Recently
we had Shri Tripathi Ji and Shri
Kedar Pande Ji. Much deperidg upon
.a deep understanding and working of
the Railway Board with the Minister
and the other Cabinet colleagues. As
far as I feel, if the understanding is
there, then there is no problem of
‘working. Ag far as {he Railway Act
is corrcerned, Rai'way Board is opera-
‘tional in the sense that they have o
implement the policy. That have also
to have meetings and to carry cut
resolutions. Everything is known to
the Minister and the Minister hag the
‘last words in each and every matter.
‘1 do not think we can leave this
system unless a proper study is con-
ducted of any other new system which
has been experimented a somewhere
else. T do not think we need change
this system. Therefore, the function-
ing of the Railway Board will much
«depend. ..

M (AtarAt)  wEIRE gw
(zr7ea7q) @ WU cATET WE HMIET
g0 R ag wF Frar =Ew § w
7 feardi § ®7 @ § AT W@
fuaer Qar w@i7r g & I B
#e wam fere i & g caee”
g, az fggmra &1 o FIr wEA<
& TOF mRT WA ¥ fear qar
g ™ w7y & I fagr war o=
TI¥ T wwamr fan, At g
F 3w feqr qar @ AT WD IS
A oW F FET ¥ ITF qrq
T aFA 1 frdr 99 ¥ uder
FI1 feargaran® 33ty & gz ard
I fyq gadt § 1 g9y ¥ wgar
Fgar 7 omwrw & feuddc § #1E
o8 FFAT &, w1 OF @ §, W
73T aral F AT AAF ¥ FL R
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AT IR RGN 9T 4w
NET E 1 T geiEde mae fafamel
FX A1 W A A GF § A
dl #1798 ANTH F @A 9T IS
TR AT ZET FTGH AT FE
F fad waq ard § 1 ¥Q 77 O A-
fer & & mgme 8 M w9 @
“gug” § agd TAM, q57 S A
TAET T 5@ E 7 TaFr §ETH
g AFE |
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SHRI P. C. SETHI: Madam, I do
not think that a1y body has the capa-
cily to sink with me. I shall carry
on in my own nanner. Only if God
alone wishes that I should not suc-
cead, then that :3 another matler. I
have full conficence that I shall be
able to control Lhe present position
as far as the ralways are concerned.

Then, there ae many other Mem-
bers who have g¢poken on the subject.
Shri J. K. Jain .:as suggested about
the safety of trains. He also suggested
that more canteens should be opened
in order to provide employment to the
, unemployed persons, I can assure the
hon. Mimber that we will examine
this suggestion :ind wherever there
would be necesiity, we will do it.
My colleague, Shri Jaffar Sharief,
who is looking after this particular
* Deparlment, will certainly look into
‘this problem.

SHRI ARVIN]) GANESH XUL-
KARNI (Maharishtra): I want to
seek one clarification.

SHRI P. C. STTHI: Let me finish,
Madam. many demands have been
, made here and my colleague, Mr.

Kalp Nath Rai, as was also pointed
out by Mr. Shzhi, mentioned to me
that something should be sa'd about
Varanasi—Bhatn' line, T have told
him personally which T would like
to repeat here that we are going to
have the mid-term Plan appraisals. We
30 RS.—9.

-
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approached the Planning Commission
for more funds and I am sure moure
funds will come, and we would surely
try to do justice to whatever works
that have been already taken up.

Then Mr. Bhattacharjee spoke here
about 2,000 unmanned gates. Aclually,
it is not 2,000 unmanned gates. There
are more than 22,000 ummanned
gates. ..

SHRI B, D. KHOBRAGADE (Maha-
rashtra): And stil] worse.

SHRI P. C. SETHI: T have said that
in a phased manner we will try to
pick up say at the rate of 1,000 or
2,000 gates per year depending on the
traffic which each gate has got. Those
orders have been issued in a joint
consultation. I have had with my
colleagues, Minister of State and the
Deputy Minister aad the Board Mem-
bers, and I am sure, a quick survey
will be done and necessary action
will be taken,

Mr. Mulka Govinda Reddy parti-
cularly suggested, and other Members
have also suggested, that we should
open a new zonal headquarters in
Karnataka. I may mention in this con-
nection that the task of laying down
the guidelines for formation of new
railway zones and divisions has heen
entrusted to the Railway Reforms
Committee. Further action in thig re.
gard will be taken when the recom.
mendations of the Committee are re-
ceived and finalised. -

Madam, T have nothing much to say,
1 have tried to cover some of the
points. But whatever have been left,
we will be writing to the hon. Mem-~
bers.

=" SHRI ARVIND GANESH KUL-
KARNI. Madam, my question is very
simple ang verv short Two of my
friends—the Railwav Minister and the
Minister of State for Railways—are
sitting there. I want to draw the at-
tention of Mr. Sethi to one problem
which T am facing. This is the third
Railway Minister and the Member Is
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the same posing the same question,
And earlier replies have been given
agreeing to what I say. But ultimate-
ly that agreement is not implemented,
Our respected leader, Kamlapati Tri-
pathiji, was sitting there and I men-
tioned particularly about the Kolha-
pur Mahalakshmi train which was in-
troduced during the Janata Regime.
That reaches Bombay early in the
morning at about 8.30 and leaves back
again for Kolhapur at 8.30. Kamla-
patiji, as you know, Madam, being a
very respectable religious man gaid,
ALY & T2 1A §, g &1 T T
I never bothered about it Then it
came in the press, Naturally, after
six months, people asked me:

FaAFl Y, 71 97, 4feq FwAAfy
faa §t <t gt 5 77, FITCqiE A AT
TTE1Ta T § oA #RR AR A S
ad, o afeTHsa & arg g
SG L AUEG A 09 IgT B 4
7RGl & @A afzis o1 g T

Mr. Sethi, the poini ig very clear.
The Kolhapur-Mahalaxmi leaves
Miraj, Miraj is a station on the South-
Central Railway, at 11.03 hours and
reacheg Bombay at 8.30. Unfortuna-
tely, what has happened is that this
Kolhapur-Mahalaxmi is joined by
Karnataka-Mahalaxmi originating
from Mr, Jaffar Sharief‘s town, Banga-
lore, What happens is this. I do not
blame Mr. Jaffar Sharief also, Banga-
lore-Miraj distance is a very long
distance and naturally it usually ar-
rives 60 per cent of the time between
one to two hours late, So, Kolhapur-
Mahalaxmi reaches Bombay exactly
at about 7 or 730. If it reaches Kal-
yan at 7, the Kalyan station master
allows it to go to Bombay. Otherwise,
as you know, Mr. Sethi and Mr, Jaffar
Sharief. Bombay traffic for locals has
got the highest priority between Bom-
bay and Kalyan because the commu-~
ters want to join the service posts,
their offices and Government offices.
Then this train ig detained at Kalyan

[RAJYA SABHA]
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up to 10.30, till the Deccan Queen
passes. This is the position. I sugges-
ted to Tripathiji, Kedar Pandeji and
Jaffar Shariefji that Karnataka-Maha-
laxmi passengers by no stretch of
imagination, pasengers coming from
long distances, have intention to go on
the same day. While the Kolhapur-
Mahalaxmi caterg for the Ratnagiri,
Satara, Karad, Xolhapur and Be-
lgaum, etc. they go to Miraj station
by Vasco Express which reaches Miraj
at 8.30, so Goa passengers are taken
care of. I would request you, Mr,
Sethi, yourself and Mr. Jaffar sharief,
Mr. Sharief has said that he will see
this that it is, he has not said, done,
but he says he will accept my sug-
gestiong within a short time. I would
request Sethiii we want to reach
Bombay by 8.30. If Karnataka pas-
sengers come with us, they are wel-
come, We will take them, But if
they do not come, there is another
train leaving at 12 o’clock, Sayadari
Express in the night and Karnataka-
Mahalaxmi can be joined to the
Sayadari, both have got the same ca-
pacity  and Kolhapur-Mahalaxmi
should run as it is so that it will
never be late. Madam, this is the
only request that I am making.

SHRI P, C. SETHI: T am not
aware of the backgroung which the
hon. Member is mentioning. I havé
taken a note of it. My colleague, Mr.
Jaffar Sharief is possibly in the know
of the whole affairy and he would
like to throw some light opn this,

(Interruptions)

THE MINISTER OF STATE [N
THE MINISTRY OF RAILWAYS
(SHRT C. K. JAFFAR SHARIEF):
Madam, Vice-Chairman, in fact, it is ¥
true that Mr. Kulkarni has quite a
few times spoken to me about this
during the last one week, I think he
has spoken to me more than three or
four times and I am fully aware of
this. This is something like the
Maharashtra-Karnataka boundary
problem,
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SHRI ARVIND GANESH KUL-
KARNI: No, no.

SHRI C. K, JAYFAR SHARIEF:
Please bear with nie, He is interested
that people from sholapur and other
areas should reacl: Bombay as early
as possible ; witliout detention at
Miraj, Transhipment takes place at
Miraj. From Bangalore to Miraj it
is metre-gauge. F1om Miraj to Bom-
bay it is broad-gcuge, And, Banga-
lore-Mahalaxmi ir a corresponding
train to the othe: Mahalaxmi which
starts from Miraj 1o Bombay. Similar-
ly, the Bangalore people do not want
to get delayed. The long distance
passengerg would also like to reach
Bombay as early as possible. So, Mr,
Kulkarni has man.uged to get it done,
when Mr. Kedar Pandey wag the
Minister. Coincidentally, without this

-‘being in my know'edge when I landed
up at Hoogly, I wag gheraced by the
people. Then I had to appeal to Mr.
Kedar Pandey to ask him to stop
this Then he saitl we will look into
it. Now the time-table is being fram-
ed and I assure Mr., Kulkarni that we
will go into all t:e aspects and find
a golution which sould be acceptable
to both sides.

DR, MALCOLM S. ADISESHIAH
(Nominated): Ma' I say that several
of us have called the Minister’s at-
tention to the verv urgent need for
increase in the aporopriations resour-
ces available to 'he railways, if the
railways are goin: to help next year,
1982.83, with the expansion of the
economy in agrict lture and Industry?
And we have m.de several gugges-
tions. I think the Minister has not
referred to them All of us have felt
that the avpropr ations that we are
now nassing are totally inadequate in
relation to the wurgency for new
waoons for loromotives, for tracks,
for new lines, ani so on, and I hope
that he will pear thic in mind in his
disenssinng that h» will have with the
Planning Commission, He has not
commented on it.

SHRI P. C. SETHT: T have not re-
ferred to all the points that the hon.
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re, recommendations of the
Railway Convention
Committee
Members have made; but I have

repeatedly saig it here that we have
already approached the Planning
Commission and we are again pressing
them and requesting them to give us
more gllotment in the mid-term Plan
appraisal so that shortage of funds,
which has been noticed, and specially
mentioned by the hon. Member, could
be corrected.
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THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA}:
I shall now put the Motion to vote,
The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-

+[ JTransliteration in Arabic Script.
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[Dr. (Shrimati) Najma Heptulla}
dated Fund of India for the services
of the financial year 1982-83 for
the purposes of Railways, as
passed by the Lok Sabha, be taken
into ednsideration,”

The motion was adopted,

THE VICE-CHAIRMAN {DR.
(SHRIMATI) NAJMA HEPTULLA]:
We shall now take up clause-by-clause
consideration of the Bill,

Clauses 2 and 3 and the Schedule
were added to the Bill,

Clause 1, the Enacting Formula gnd
the Title were added to the Bill.

SHRI P. C. SETHI: I move:
“That the Bill be returned.”

The question was put and the
motion was adopted.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLAJ:

The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sumg from and out of the
Consolidated Fund of Indig fo- the
services of the financia] year 1981-82
for the purposes of Railways, a5
passed by the Lok Sabha  be taken
inlo consideration

The motion was adopted.

THE VICE-CHATRMAN IDR.
{SHRIMATIT) NAJMA HEPTULLA]J:
We shall now take up clause-by-c]ause
eonsideration of the Bill,

Clauses 2 and 3 and the Schedule
were added to the Bill

Clause 1, the Enacting Formula andl
the Title were addeg to the Bill, .

SHRI P C. SETHI: T move:
“That the Bill be returned.”

[ RAJYA SABHA]
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Committee
The question was proposed,

PROF, SOURENDRA BHATTA-
CHARJEE: Madam Vice-Chairman, 1
wanted to just refer to two points, One
wag taken up this morning during the
Question Hour, T will avail of this
opportunity once again to impress upon
the Minister the urgency\of a circular
railway for meeting the transportation
problem in Calcutta metropolitan
area. Thig is number one. Another
problem which has been referred to
by us in successive years and which
seems to elude solution is the chronic
ailment in our suburban rai] services
in Calcutta, particularly, in Sealdah;
both South and North sections. I
have quoted specific instances, Very
recently, about a month back, the
route relay interlocking cabin was in-
augurated in Sealdah South section
wity much fanfare. And the General
Manager quoted certain statistics to
prove how this will improve the run-
ing of the railways. As a matter of
fact. the immediate result was. on the
very nexj day, the train services were
utterly dislocated and the dislocation
hag been conttuing for the last one
month, which is the time which has
elapsed since the route relay inter-
lockineg cabin was inaururated. I am
sure, this is because of lack of super-
vision on the part those who are
entrusted with the overal] responsibi-
lity. T had occasions repeatedlv to
contact them, request them, to take
the publie also into eonfidence why
there ig 90 much failure, why there is
so much dislocation utter dislocation,
why there ig no prover announcement,
whv there ar= cancellations and all
these things. In svite of remeated men-
tions in this House and repeated dis-
cussiong with the pailway anthorities
on the snot. the situation eontinues as
bad aq before. partirularlv in the
Sealdah Division in Caleutta  Now,
this is an aspert which should be gone
into very gerionsly  bv the Railway
Ministry  The Minicter nf State for
Railwavs visited bhnth Howrah and
Sealdah athnut a few manths bark. But
the situation has not imoroved,
Therefore T would eal) hig very urgent
attention to this aspect.
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THE VICE-CI{AIRMAN [DR.
(SHRIMATI) NA/MA HEPTULLA]J:
Mr. Minister, wou ¢ you like to say
anything?

SHRI P. C. SEFHI: This will re-
ceive my urgent a tention.

THE  VICE-CHAIRMAN [DR.
(SHRIMATI) NAMA HEPTULLA]L:
Now, the questior is.

“That the Bil: be returned.”
The mution was adopted,

THE  VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA]:
Now, I wil put the Resolution to
vote. The question is:

“That this House approves the
recommendations made in paragraph
18 contained ir the Fourth Report

.+ of the Railway Convention Com-

J.
s

k]

mittee 1380 appointed to review the
rate of dividerd payable by the
Railway Under aking to General
Revenues ag w1l ag other ancillary
matters in connection with the Rail-
way Finance and General Finance,
which was preiented to Parliament
on the 19th February, 1982.”

The motion was adopted.

—

THE INDIAN RAILWAYS (AMEND-
MENT) BILL, 1979
/
THE MINISTER OF RAILWAYS
(SHRI P. C. SI'THI): Madam, I beg
to move:

“That the BRill further to amend
the Indan R:ilways Act, 1980, be
taken into con ideration.”

Madam, the Indian  Railways
(Amendment) Bill, 1979, was intro-
duced in thizs House on 14-5-1979.
Later, it was thought that since a
comprehensive revision of the Indian
Railways Act, 1390 was in hand, it
micht be more better to incorpo-
rate the proposed amendment in the
revised  Act, However, on a

reappraisal, ve find thai the
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comprehensive  revision ot the
Act is Jdkely .0 take some more
time, Since, in the meanwhile the
need to act more effectively in the
matter of racketeering in rail tickets,
reservations, is being felt more and
more pressingly, I have thought it
necessary to seek the approval of
Parliament to the proposed amend-
ment without waiting for the com-
prehensive revised Bill, o be brought
forward, As the House is aware, un-
authorised travel agencies procuring
rail tickets and reservations and sel-
ling them at premia to needy passen-
gers have mushroomed, specially, in
metropolitan cities. The Government
are handicapped in the matter of
effectively dealing with this as there
is no s3pecific provision in the parent
Act, prohibiting the carrying on of
business in purchase and resale of
rail tickets, While purchasing tickets
from railway counters, the unautho-
ited agents can and do take the plea
that they are doing so on behalt of
bona fide passengers. The law does
not require an intending passenger to
physically present himself at the
counter for purchazing tickets The
resale of such tickets is then done in
clandestine manner.

The existing law does provide that
travelling on a transferred ticket is
an offence, but this normally operates
against the traveller who is caught
with such a ticket ang the unauthe-
rised agents go scot free,

The amendment of the Act will pro-
hibit specifically the carrying on of
business of procuring and supplying
railway tickets except by a railway
servant or an agent authorised by the
railway administration in this behalf
and prescribe deterrent penalties for
any violation of the provision. It will
thus be possible to deal more effec-
tively with persons who may be sus-
pected of purchasing tickets for pur-
poses of unauthoriseq resale. or with
toutg etc. operating in an organised
manner.

Opportunity is also being taken teo
bring the new provision as per

e e S g 7o



